35 Written Answers

WRITTEN ANSYWERS Tg QUESTIONS

“167, [iransferred to the 28th March,
199017.
Suuply of drinkiig water in  the viilages
*jpd, SHRI SHIV PRATAP MISHRA:
Will the Minisier of AGRICULTURE be
picased Lo stac:

12 what iy the number of villuges in
the cowsiry without drinking water laci-
lities ay op date; and

(b) whut step. have been takep so far
to provide drinking water to such vil-
lages?

THE DEFUTY PRIME MINISTER
AND THE MINIFTER OF AGRICUL-
TURE (SHRT DEVI LAL: (av There are
12764 villuges in the country
without sale drinking water facilities as

probilens

per reports  received so far from the
States/UTs.
{(b) Out of 12764 proble;m villages,

6406 problem villages are likely to be
covere with safe drinking water facilities
by 31-3-1990 and the balance 6358 prob-
lem villages will spill over to Fighth
Plan. These spill over villages are likely
to be covereq in the first two years of
the Eighth Five Year Plan under a time-
bound action programme.

Disposal of old industrial disputes

*169. SHRT CHATURANAN
MISHRA:

SHRT GURUDAS DAS
GUPTA:

Wil] the Minister of LABOUR
be pleaseq to state:

(@) whether it is a fact that about
four lakp cases are pending before vari-
ous industrial tribunaly and labour courts
in the country including the industrial-
cum-laboyr courts functioning under the
Ministry of Labour;

(b) if so. the number of cases pending
for more than five years in different
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courss, Sluie-wisc, and the reasens for
delay o ineir disposal; and

{c; what :teps ace proposed to be taken
wor the carly disposal of these cuscs?

irfp MINISTER OF LABUGUR AND
WSl EARLE (SHRI RAM VILAL PAS-
WANDD ta Accorwig to in urmation
dg on the 30th June, 1989, the
numbes o ndusiiad disputes and  appli-
cuiuns pendin_ welore the Indusrind Tri-
ounals wngy Jabour Ceatts o 1o Central
Gover wmi, tge male Gose oo and
the  sdminsications of the Uniop Terri-
torics was 3.29 lakhs.

FE T

(b) Stute-wise data of cases pending for
m.v.  than five years in  [ndustriaj Tri-
bunaly an Labour Courts ar: n.i vzadily
uviiiable, However, States haj been re-
quested earlier to provide information
¢ s which were  pending for three
years or more, A statement showing the
inormisting to the extent availuble js at-
tached. The statement alsy shows the
pendency of cases in the Centra! Govern-

ment  Indusirial  Tribunals-cum-Labour
Courts. [See Appendix CLII, Anncxure
No, 46].

The reasons identified
delay in  disposal of these cases are,
inter-nia, heavy  work load. occasional
delay in filling vacancies of Presiding Offi-
cers. procedural impediments <ycp s ab-
sence of Advocates., adjournments for
furnishing information, stay orde-s of su-
perior courts, or aftempt to make an out
of court settlement, etc.

generaily  for

(c) The steps in hand for expediting
adjudication of industrial  disputes are
inter aliz the following:—

(i) Improving and strengthening of
the Conciliation Machinery so that a
larger number of cases are settled at
the conciliatiop stage;

(i) Bxpeditions filling up of vacan-
cies in the posts of Presiding Officers of
the Labour Courts and the Industrial
Tribunals;



